
REG 151 ERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commerci-1 Coi plex(BDA), 
Indiranagar, 
Bangalore - 5E0 038 

Dated : 	; - 

APPLICATION NO.. 574 to 576 	J8?(F ) 

W.P. NO  

Applicant 

Shri S.F. Buddar & 2 Ors 	U/s 	The Chief Commissioner (Mmn) & 
Commissioner of Income Tax, 

To 

Shri S.F. Buddar 	
1 	Shri M. Narayanaswamy 

S/a Sangappa Fakirappa Buddar 	Advocate 

Income Tax Office 	 844 (upstairs) 
Bijapur 	 Vth Block 

Raj aj inagar 

Shri M.G. Yambhatnal 	 Bangalore - 560 010 

S/a Gafforsab Yambhatna]. 
Income Tax Office 	 5. The Chief Commissioner(Admn) & 

Bijapur 	 Commissioner of Income Tax 
Karnataka - I 

Shri B.T. Jedhav 	 Central Revenue Buildinqe 

s/a Tukarem 	 Queens Road, Bangalore - 560 001 

Income Tax Office 	 6. Shri M.S. Padmarejaiah 

Vidyanagar, Hubli - 580 021 	Central Govt. Stng Counsel 

Sub .j e ct: SENDING C 	OFCRDEppAS5 1tCQt 	 1O - I 

Please find enclosed herewith the copy of 	DER/3/ 

passed by this Tribunal in the above said 

application on 	29787 - 

DEPUTY REGISTRAR 

/ 	(JIcIAL) 
Encl 	as above 

,. 



CE TAL ADIIiISTRTIV TRIBU AL 
BAiSALORE 

DATED THIS THE 29TH DAY OF JULY, 1987. 

Present: Hon'ble Sri Ch. Ramakrishna Rao 	Member (J) 

Hon'ble Sri P. Srinivasan 	'1ember (A) 

- 

;- 

APPLICAT iOJ NOS. 574 TO 57611987 

i) Sri S.F. Buddar, 
S/a. Sangappa Fakirappa Buddar 
Income Tax Ofice 
Eu apur. 

2) Sri. M.G. Yarnbhatnal 
S/o Gafforsab Yambhatnal 
Income Tax Office 
Bijapur. 

3. Sri B.T. Jadhav 
S/o. Tukaram 
Income Tax Office 
Vidyanagar 
Hubli - 580 021. 	... 	Applicants 

(Sri M. Narayanaswamy 	... Advocate) 

Vs. 

The Chief Commissioner (Adrnn.) & 
Commissioner of Income Tax 
Karnataka I, 
Central Revenue Building 
.ieen's Road 
Bangalore - 560 001. 	... 	Respondent 

(Sri !.S. Padmarajaiah 	... Advocate) 

This application has come up for hearin 

today. Hon'ble Sri P. Srinivasan, Member (A) made the 

following: 

ORDER 

These applications have come up before 

us for admission today. Ho:'ever, since the is3ue raised 

in these applications is the same as that in A.:'Jo.343/87 

decided by this Tribunal on 27.5.1987, we heard 

counsel on both sides, on the merits of the case. 



Shri 1.1. Jarayenasv;arnv and 

S h r i f.S. Padnarajaiah, learned counsel for the 

applicants and respondents, respectively have 

been heard. 

The applicants, v.tho v:ere v'orking 

as Group—D officials in the charpe of the Chief 

Commissioner of Income Tax, Bsnqalore, was promoted 

on adhoc basis as LDCs on different dates, viz., 

10.2.1ç54, 23.l'i.lfl3)l nd S.2.1052. The quota 

for oromotion to posts of LX reserved for Group—D 

officials is IO. But since the list of candidates 

from the 3taff Selection Comnission (ssc) for 

direct recruitment hd not been received, promotions 

exs 	thewere made from Grcup-D 	of 	quota as 

a temporary measure. The persons so promoted were 

told that thcy would he reverted as soon as regular 

candidates sponsored by P50 became available. By 

order dated 7.P.1987, all the three applicants were 

reverted to Proup—D. The conte tion of S. 

:arayenasua:r is th:t so far, names sponsored by 350 

have not been received by the respondents, and so, 

the applicants should not have been r averted. He 

fairly concedes that under the terms of their 

appointment, the amplicents are liable to he reverted 

if regular candidates sponsored by PSC are available 

or if the cadre strength of LDCs is reduced. 

4• 	Shri Padmarajaiah strongly opposes 

the contention of Shri harayanaswamy, and states that 

adhoc appointees can be reverted at any time. 



5. 	As We have stated earlier, 

the issue raised in this application is fully 

covered by the decision of this Tribunal in 

A.No, 343/87 decided on 27.5.1087. 	As bald 

in that case, we would hold that the applicants 

are liable to reversion as and when the names 

of candidates Sponsored by SSC became available 

or when the cadre strength of LDCs is reduced. 

In the latter event, reversions would naturally 

follow the principle of 	'Last Come First Go'. 

Till either of these continoencies haopeo, there 

IS no 	for rovertinc adhoc oromotees 

like the ap-plicants. 	e are infornc.d that as 	of 
now, 	names of ca,ididtes from the 	C havn 	been 
received, 	nor has the cadre streneth of LCs been 

reduced. 	The reversions of the applicants as 

per the impugned order dated 7.E.j97 have already 

taken effect. 	vie, 	ho.ovc-r, 	direct the resoondents 
to restore the applicants to the oosts of LDC 

bef ore 1.9.1987. 	But the applicants will, however, 

not be entitited to pay and allowances in the post 

of LDC from 15.5.1987 till the date they rejoin as 

LDCs. 

5. 	In the result,the aoplicetjons 

are partly allowed. 	Parties to bear their 	'n costs. 

- 
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